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ORIGINAL APPLICATION NO. 409 / 87.

(ORDERS 0OF THE TRIBUNAL)

..

. The applieant herein who uas;appointed on
3-4-1984 as Junior Clerk in the Cent;él Institute

of Fish;ries, Nautical & éngingering Tra?ning (CIFNET)?
Visakhapatnam on ad hoc basis. 0On 25-4-1984, he

vas given an appointment order stating thétlhe

uag ahpninted 8s a JuniorEClark on ad hoc basis

from the fore-noon of 3-4-1984 and that his appoint-
ment will be ;erminated as and when 2 candidate
sponsored by Staff Selectian Commission wreports for
duty or any other permanent group 'D’ staff-member

is promoted and posted in his placa. GnL9;3-1987,.
his ad hoc appointment was terminated. Four days'
"later, that is, on 13-3-1987, he uwas again appoin-
ted as Junior Clerk on ad hoc basis for a period of
six months from the Foré-noon of 13-3-1987. This
order states that the appointment is liable to be
terminated without notice and without assigning any
reason, The applicant filed this application praying
for a direction to the respondents to raéularise the

services of the applicant as Junior Clerk with sffect

from 3-4-1984 and to declare the break of fPour days
) contd, .2
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from 9-3-1987 to 12-3-1987 as illegal. At the end

-« page two -

of the six months period, the seruiba%o? the appli-
cant Bewe-besn terminated., However, soms twenty days
later, he has been taken on daily-rate@ basis at'his_ff :

request.

2, On behalf of the respondents, é counter has

been filed statinn that junior clerks' posts are

to be fPilled by éadidates sponsoredbé,the Surplus |
Cell of the Ministry of Home APPai?s gr by candidates
nominated : ;

tranafereed by the Staff Selection Commission or by
promotion from among the eligiblé gra@p ‘D' pmsxemployses,
on their qualifying in the department%l examination

in respect of posts idghtifiad fxm fPor the group *'D’
employeess, The entife office comprisés of 3 posts

of Junior .Clerks, one pest of Séniar dlerk, one Steno-
grapher,&s8 one Librarian and one Store-keeper. 'Since
the posts of Senior Elerk.and Sture-kqeper wvere not
filled by promotion due ﬁo non—auailaﬁility of suitable
candidates from the Faéder‘cadre,’appfuual vas obtained

under G,F.R.77 from the headguarters and the applicant

was appointed as Junior Clerk against the vacancy of

Store-keeper through the local Employment Exchange, Ghg

contd. .3
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Counter goes on to state that the thrée posts of
Junier Claerks were filled up by candidates sponsored
B . ° ! . N

by the Staff Selection Commission / Sﬁrﬁlus Cell,
' -
!
Therefore, regularisation of the applqcants who

. f
“were taken on ad hoe basis does not aqise. No notice
]

of termination need be given as ®m the s ervices of the

. i
dispeansed with ; _
applicant can be/rxxer at any time. Iit was ‘open for

i
the applicant to appear for the Staff ?electian Commi-
' 1
ssion Examinations conductad in 1984, %985 and 1986
and get himself kim selected, aiid spoh?ored for the

regular appointment. In these circumsfances, the

1

- l
applikcant has no right for regular absgrption as

1
Junior Clerk. v

|

3. We have heard the Learned Couns%l for the

]

applicant and Shri N.R.Deuaraj,.Learned?standing

|
!

Counsel for the Respondents, The lLearnbd Counsel

o ;
For the applicant’ ewmajq erqursei~is that the appli-

cant has worked for three years and has'a right for

B

" fontd, .4



~when 5,5.C, candidates become availabli

- page four -

absorption.

)

There is alss a Circular df the Home ;

Ministry to tha} effect, agsgsééhg—%e—#ha—Caugsel

fer~tho-applicapt—uwnader—wiizh ad hoo

to be sponsored by the Department wher
vorking for appearing aé the special
examination conducted by the Staff Sel
ssian. The Departmentél guthorities f
sponsor hiﬁ‘?nr such an examination.
the applicént.aﬁpeargd‘dfrectly for th
nation in 1985 and 10686 dues.no£ in an
augy his right to get sponsored Fo£ thi
Quali?iiﬁgéxaminaticn. Shri Dévaraj's

that the appointment order itself lays

the applicant's services were liable

cant appeared for the 5.5.C. examinati
in 1985 and 1985 and he was not select

therefore, no discrimination in his ng

émployees are
¢ they are

qualifying | '
I .

sction Commie-
2ila d to ;
. . !'
The fact that
2] S.S.C.exam?—
. i'

y way take
e Special |
argument 1is L

down that |
| N

o be terminated

8. The appli-

l
|

. |
ons directly
ed. There is,
n-regularisation,

ce over the

5.5.C, ecandidates have to get preferen

|

contd. . O



- page Five‘- E\§L/
ad hoc employees in thg matter of regular employ-
ment. e have considered these contentions. Admi-
ttedly the.appaintméﬁé of the applicant is to be
continusd £ill Staff Sélaﬁtion Commis%ion Candida-
tes become available. The applicant did not gualify
in the examiﬁaticns conducted by the ﬁtaff Selection
Commission, Ue, therefore, find that the applicant
has not estgblished any right for rejularisatign.

Ve seg no merit in the apﬁlic&tian. EThe application
is accordingly dismiSSed. There uilﬁ be no order

as to costs,

” : -

égPJUCk&?aﬁ%&m,ﬁvL ‘:ﬁf‘ﬁ.gL—-—~7j:—2;»
(B.N,JAYASIMHA) (DLSURYA RAD)
Vice=Chairman. - Member (Judl. )

27th October, 1987.

RSR®




